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IN THE CENTRAL ADﬁINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD
OA.1451 /97 dt.31-10-97

Bétween

P. Ashek Kumar . s Applicant

and

1. The Commissiener ef Central Excise
‘Basheer Bagh
Hyderabad 500029

2. The Supdt. eof Central Excise
Meulali Range

Divisien V, Hyderabad

3. Unien of India, rep. by

The Secretary, Min. ef Finance
‘Gevt. of India :

New Delhi t -Respendents
Ceunsel fer the amplicant | : P.P, Vittal -
' Advecate

X V. Rajeswara Rae

Ceunsel fer the respendents
: CGSC

CCRAM

HON. MR. H. RAJENDRA PRASAD, MEMBER (ADMN.)




OA. 1451/97 ' dt.31-10-97

Order

Oral erder (mper Hem. Mr. H. Rajendra Prasad, Member (Admn.)

Heardé Mr. P,P, Vittal f;r the applicant and Mr.v.
Rajeswara Rae fer the respendents.
1. The applicant claims te have rendered a centinueus
requisite service in successive years fer the purpese eof
temperary status and regulerisatien. He centinues te be
in casual empleyment till date. He merely prays that his
case be examined in terms of scheme premulgated by the
Gevernment ef India, Ministry ef Persennel, in Septexber,
1993, regarding grant ef temperary status and regularisa-
tien ef casual werkers.
2, This issue has been examined in seme earlier cases
and certain directiens have been issued. Three such cases
have been cited by the applicant (Annexure S te 7). There
are ne new questiens er issues te be examined afresh. The
respendents are directed te scrutinise the claim ef the
applicant in terms eof the previsiens ef relevant scheme
and take a suitable decisien within 90 days frem the date
of receipt of cepy of this erder.

3. Thus the OA is dispesed of at the admissien ;stage.

Dated : Octeber 31, 97
Dictated in Open Ceurt
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